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S0 TH0 3R0 07 feATd 18 RIdRR 2017—9RT SR & IUAEGAT A, @ AR ATdaid
fAaROT H3Ted (@Tel Ud ATt faaRor Ud SuHiadr AMel fI9TT) & UdhTRId MYl HI0 310 — 3341(37)
fasTias 27 aracaR, 2016 TAT WIoH0M0—471(31) faid 29 U, 2016 & HTRT UfSd 3nMawad v STA=H
1955 (1955 I JAMFIH—10) I TR—3 §RT Uad AMRAT I TART HA gU AR ARA WBR I g4
weafa 9 faffde @ uerRit | (ergsmue T =l o, e dMr iR Haed fdus) germr e,
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R @1 AfOgET AT SfovHosTRo— 9 fadid 19 old, 1984 & gRT UHIRM fd8R ARG a%g
(3TTSIUTT UH TAHIPRU) 3MQT—1984 B WM—3 & If<id AMUNRS qvgall & o Fe= dmr & forg fofa
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TIIT AR < ff 997 i | A SfeaRad AT & 1fdd AT /ey Fal ST —
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The 10" March 2017

G.S.R 07, Dated 18" September 2017—In exercise of the powers conferred by section-3 of
the Essential Commodities Act 1955 (Central Act 10 of 1955) read with the order of the Government
of India in the Ministry of Consumer Affairs, Food and Public Distribution, published under order
S.0. 3341(E) dated 27™ October 2016 and GSR-471(E) dated 29" April 2016 and in view of
Removal of (Licensing Requirements, Stock Limits and Movement Restrictions) on Specified
Foodstuffs Order 2016 and clause (5) of the Sugar (control) Order, 1966 and with prior concurrence
of Government of India the Governor of Bihar is pleased to make the following Amendment in the
order issued vide Notification no. GSR 49 dated 17" October 1985 for the storage limit of trade
articles under clause (3) of Bihar Trade Articles (Licensing Unification) Order 1984, published by
Food and Consumer Protection Department, Bihar, Patna under order GSR - 9 dated 19™ April 1984.

Amendment
No dealer of sugar shall hold any stock of vacuum pan sugar or khandsari (open pan sugar)
for a period exceeding thirty days from the date of receipt by him of such stock and shall not keep in
stock at any time vacuum pan sugar/khandsari in excess of the quantities as follows :-
(a) Wholesale dealer -5000 (Five thousand) Quintals;
(b) Retail dealer -100 (One hundred) Quintals;

Provided that nothing contained in this order shall apply to the holding or keeping of stock
of sugar/khandsari -
(1)  On Government account; or
(i) By the licensed dealers nominated by the State Government or an officer
authorised by it to hold stock for distribution through fair price shops; or
(iii)) By the Food Corporation of India/Bihar State Food Corporation, stock;
2. Previously issued corresponding notifications/orders shall be deemed amended upto
this extent.

3. This notification shall come into force at once.
[No. Pra/04-aa-01/09-Part-I)-1283]
By order of the Governor of Bihar,

BHARAT KUMAR DUBEY,
Addl. Secretary to the Government.
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